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20.07.2022: Today, again on repeated call, none appeared on behalf of the 

Appellant. Yesterday i.e. 19.07.2022, also on repeated call, none appeared on 

behalf of the Appellant. Accordingly, while adjourning the appeal, it was recorded 

on 19.07.2022 that if again none appeared on behalf of the Appellant, the appeal 

shall stands dismiss due to non-prosecution. 

 Since, despite a specific order, today again nobody has appeared on behalf 

of the Appellant, however, learned counsel for the Respondents are present, there 

is no option but to dismiss the appeal. 

 Accordingly, the Appeal stands dismissed due to non-prosecution. 
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